158

ORISSA ACT 29 OF 1961

THE BIHAR AND ORISSA STATE-AID TO INDUSTRIES
( ORISSA AMENDMENT ) ACT, 1961

| Received the assent of the Governor on the 30th December 1961,
first publishei in an extraordinary issue of the Orissa Gazette,
dated the 5th January 1962 ]

AN ACT TO AMEND THE BIHAR AND ORISSA STATE-AID TO
INDUSTRIES ACT, 1923 IN ITS APPLICATION TO THE STATE OF ORISSA

BE it enacted by the Legislature of the State of Orissa in the
Twelfth Year of the Republic of India as follows :—

Short title 1. This Act may be called the Bihar and Orissa State-Aid to
Industries (Orissa Amendment) Act, 1961.

Amendment 2. In section 6 of the Bihar and Orissa State-Aid to Industries, g. & 0. Adh

of section 6, Act, 1923— of 1923;
B. & O. Act.

6 of 1923. ¥(?1) in sub-section (2) for the words “five thousand rupees”
the words “twenty thousand rupees” shall be substituted ;

(b) for the existing proviso the following proviso shall be
substituted, namely :—

«Provided that it shall not be necessary for such authority
to refer the applications for State-aid to the Board under
section 7 in the following cases, namely :—

(a) cases mentioned in sub-section (1) ; and

(b) cases mentioned in sub-section (2) where the amount or
value of the State-aid does not exceed five thousand rupees.”

For the Bill see Orissa Gazelte extraordrnary, dated the 29th November 1961




